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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,
The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 18% December, 2021 and the said assent is hereby first published on
the 27* December, 2021 in the Andhra Pradesh Gazette for general information :

ACT No. 28 of 2021.

AN ACT TO REGULATE BOVINE BREEDING ACTIVITIES INCLUDING USE
OF BREEDING BULLS FOR PRODUCTION OF SEMEN, PROCESSING,
STORAGE, SALE AND DISTRIBUTION OF FROZEN SEMEN, ARTIFICIAL

INSEMINATION SERVICES IN BOVINES FOR IMPROVING THE
PRODUCTIVITY OF BOVINES IN THE STATE AND FOR MATTERS

CONNECTED THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
seventy second year of the Republic of India as follows,-

{1
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Short title,
extent and

Commencement,

Definitions.

CHAPTER-I
PRELIMINARY

- {1) This Act may be called the Andhra Pradesh Bovine Breeding
Regulatlon of Production & Sale of Bovine Semen and Artificial
Insemination Services) Act, 2021. :

(2) It extends to the whole of the State of Andhra Pradesh.

(3) It shall be deemed to have come into force with effect on and from the
14" October, 2021, '

(4) The provisions of sub-section [2) of section 4 and sub-section (2) of
section § of this Act, shall come into force from the date of issue of
notification by the Government from time to time.

2. In this Act, unless the context otherwise requires, -

'(a}' “Artificial Insemination” or “AI” means t‘hf_.‘_'- process of depositing

bovine semen in the body of the uterus of a mature bovine female with

the intention of making it pregnant;

(b) “Al Technician” means a person who possesses requisite qualification,
skill and experience to perform artificial msemmatlon in bovines, as

prescribed;

(c) “Al service provider” means any person including & Firm, Lumted
Liability Partnership, company, Producer company, Institution, Non-
Governmental Orgamzatzon, Breeders’ Association, Trust, Department of
Central or State Government, Co-operative Society, Livestoek
Development Board or any Agency, Agriculture or Veterinary University
who undertakes Al service in bovines;

(d) “Appellate authonty” means the Appellate Authority as specified in
the Act;
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{e)*Authority” means The Andhra Pradesh Bovine Breeding Authority.
(f) “Bovine” means and includes cow, bull, bullock and buffalo;

(g) “Bovine breeding” means breeding activities in bovines that include
the use of bovine bulls for production of semen, production, prbcessing,
storage and distribution of bovine frozen semen, and providing Al

services to bovines;

(h)“Breeding Policy” means the State breeding policy, notified by the
Government, from time to time, for maintaining and déveloping different
breeds of cow, bull, bullock and buffalo in different agro- climatic zones
of the State.

(i) “Certified Bull” means a bovine bﬁll méeting the prescribed standard
for semen _produ_ction as per Minimum Standard Protocol and is included
as certified bull, in the certificate of registration of a semen station or
any bovine bull certified to be of prescribed standard for semen

production by the Authority, from time to time;
() “Government” means the State Government of Andhra Pradesh;

(k)}“Natural Service” means use of breedable healthy bulls for making

female bovines pregnant by natural mating;

(1) “Premises” means any land area, yard, building, or vessel or vehicle or
any other location that is used for bovine frozen semen production and

for providing bovine Al service;

(m) “Prescribed” means prescribed by rules made under this Act as per
Minimum Standard Protocol and Bovine Breeding Policy of the State

from time to time;

(n) “Prescribed standards” means the standards prescribed by the
Authority, from time to time, and to be adhered to by those seeking a

certification of registration, namely:—

i) Semen stations intending to use bovine bulls for frozen semen
production in accordance with the methods and parameters as may

be prescribed;
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Central Act
No.52 of 1984,

Constitution of
the Authority.

(iv)
)

(vi)

{vii)

(i) = Semen stations intending to produce, process, store and
distribute bovine frozen semen in accordance with the procedures and

parameters as may be prescribed; and

(iii) Al service provider. 'intending t0 provide Al services in
accordance with the procedures and parameters as may be
pfescribed;
(0) “Registered Veterinary Practitioner” means a graduate ~ in
Veterinary science registered under the Indian Veterinary Council
Act,1984,;

(p) “Semen Station” means prémises, where a facility is setup for

production, processing, storage and distribution of Bovine frozen semen;

(q)"State” means the State of Andhra Pradesh.

CHAPTER-II
THE ANDHRA PRADESH BOVINE BREEDING AUTHORITY
3. (1) The Government shall, by netification in the_ Official Gazette,
constitute an Authority to be known as the Andhra Pradesh Bovine Breeding
Autherity to exercise the powers conferred on, and perform the functions

assigned to it under this Act.
’I‘he Andhra Pradesh Bovine Breeding Authority shall consist of

Director of Animal Husbandry Department Chairman
Andhra Pradesh,

Chief Executive Officer, Andhra Pradesh, Member
Livestock Development Agency.

Additional Secretary, Finance Department, Member .
Associate Dean , Sri Venkateswara Vetarinary Member

University, Tirupati.

Eepresentative from NDDB/NDRI Member
(Southern Regional Centre, Bengaluru)

Director of Research, Sri Venkateswara

Vetarinary University, Tirupathi or his :
representative not below the rank of Professor / Member
Principal Scientist Lam Farm, Guntur.

One farmer from Cattlé Breeders Association Member
in Andhra Pradesh
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(viii) Joint Director (Statistics) Chief Executive Officer,

-

Functions of the
Auchority.

The affairs of the Authority shall be managed
and administered by the Chief Executive Officer.

(2) The Authority shall perform the following functions, namely -

i) To develop Dairy Husbandry in the State of Andhra Pradesh, with a view
to increase production, productivity, sustainability and profitability;

(i) To formulate and implemeht the Bovine Breeding Policy and services in
the State of Andhra Pradesh. The Authority will enforce Bovine Breeding |
Policy as prescribed in the rules to be formulated in accordance with this
Act; '

(i) To regulate the production, storage, sale and use of semen including sex
sorted semen produced within or outside the State of Andhra Pradesh or
imported from any other country;

(iv) To Register and renew the registration of the semen stations and Al
service providers; -

(v) To inspect, survey and search any of the premises where activities related
to Al service is going on; '

(vi) To receive the returns from Al service providers and to maintain records
and data thereof from time to time; :

(viijTo grant recognition to the Al training institutes through Government of
India; :

(vitij To collect and maintain information and statistical data with regard to
activities of Al service providers, Al training institutes and the Al
technicians;

(ix) To regulate natural service of bovine breeding and to restrict
indiscriminate breeding, so that phenotypic characters of indigenous
breeds will not alter; .

(%) To advise the Government on any matter concerning the activity of bovine
breeding; ' .

(i) To appoint such number of officers and employees as it may consider
necessary for the efficient performance of its functions;

xi)To plan and cause to be executed a programme for bovine breeding
activities in general and conservation, preservation and propagation of
indigenous breeds of cow, bull, bullock or buffalo in particular;

(i) To plan and cause to be executed, inter-alia, a programme for
community-based conservation of indigenous breeds, field performance
recording in the home tract of bovine and establishment of breeder
societies for indigenous bovine breeds in all districts:
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(xiv) To advise the Government on instituting an incentive mechanism for
encouraging the rearing of indigenous bovine breeds;

(xv) To create new business avenues in the Dairy Husbandry sector;

(xvi) To promote innovative and advanced techniques like Embryo Transfer
technology and to organize study tours, exposure visits within and
‘outside the country;

{(xviifTo upgrade the skills of Veterinarians and para-Veterinarians in Bovine
Breeding and technologies therein and to promote transfer of technology
in collaboration with National and International institutes;

(xviiij To achieve Financial sustainability of the authority;

xix) To exercise such other powers and perform such other activities and
functions as may be prescribed by the Government, from time to time;

(xx) The Authority, while discharging the functions under this Act, shall be
bound by such directions as may be given by the Government;

Meetings of the {3} Meetings of the Authority:

Autharity, . %
() The Authority shall meet at least once in three months.

(i) Subject to the provisions, the Authority may regulate the procedure in
regard to its rﬁeetings and the transaction of business at such meeting.
~ (i) The quorum necessary for the transaction of business at a méé_ting shall
be four members including the CEQO.

Powers of the (4] The au-thority shall have the following powers:
Authority, -
) Initiate and conduct inspections on the semen stations, .service
providers, Al training institutes to ascertain the quality parameters.

i) To implement Acts Ordinances, Rules, Regulations and Policies from
time to time.

{iiy Issue registrations and renewal of regis:tration.'s in all the Bovine
S Breeding operations.

(v Entitled to bring any kind of new services m Bovine Breedmg suitably
adopted to Andhra Pradesh State.

(v With due consultation with the stake holders decide and fix the rate
for Al charges and other services.

"fvi) Take -up research oriented Development pragrammes in due

consultation with Sri Venkateswara Veterinary University/ National/
International institutes.
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tvi To initiate and conduct surveys and studies to ascertain the potential
problems in Dairy Husbandry. =

(i) Levy charges for services rendered or for facilities provided by the
authority. : ‘ : _

() Levy penalties on individuals/agencies/institutions/semen stations
/service providers etc. for violation of Act in accordance with penalties
mentioned in section 19 of this Act, '

9 Order to bring any service / Product under its jurisdiction by means
of framing regulations,

bd) Acquire and hold, take or give on lease, mortgage or hire, or sell or
otherwise dispose of, any movable or immovable property. -

i) To enter into MoU’s and to provide consultancy services.

(i} Accept budget allocations from State and Central Governmients,
funds, grants, denations or subsidies whether in cash or otherwise
and to utilize them for discharging the furictions of the authority.

(v} The Authority in order to perform the functions conferred on it by or
under this Act, or any officer empowered by it may take such steps
as may be necessary so as to obtain any information from any semen
station, Al service provider, Al training institute or Al technician at
any required tinte, : '

v The Authority may give directions requiring any person in-charge of
any establishment, preniises, where any activity telating to bovine
breeding is carried out or who, in its opinion, is contravening any of
the provisions of this Act and the rules made there under, to furnish
such information in such form and in such manmner, as may be
prescribed, - -

) The powers delegated in chapter IV will be in force in acesrdance
with provisions of this Act. '

Technical (S) (1) To design, verify, approve, monitor Breeding/ Technical. policies, a
gj"‘”?m ' committee namely the Technical Advisory Committee shall be constituted
s with the following members. :
B (i) Chief Executive Officer, Andhra Pradesh
Livestock Development Agency Chairman
(if) Professor & Head, Animal Genetics & Breeding, _ : ;
Sti Venkateswara Veterinary University nominated
. by SVVU, Tirupati Member
(iii) Principal Scientist, Live Stock Research :
Station, LAM, Guntur : Member
{iv) Advisor, NDS ; Member
(v) Senior Veterinarian nominated by the Authority Member
(vi) Any person designated by the Authority : Member -
(vii)Joint Director, Statistics Chief Executive Officer
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(2) (i) The Technical Advisory Committee will monitor the Breedmg
" activities and recommend to State Authority for approval

(ii) The Technical Advisory Committee will design Region specific breeding
policy for implementation in the State.

(iiiy The committee will examine the lab reports on Semen analysis from

semen stations and Artificial Insemination service providers and
recommend suitable actions to be taken up by the authority.

(ilvy The Technical Advisory Committee will extend required services as
requisitioned by the authority.

v) The Technical Advisory Committee will send proposals on the matters -
connected with, to the Authority for taking necessary actions.

(6) A person shall be disqualified from being appointed or continuing as a

‘member of Authority or any committee of the authority, if he/she,- ‘

(i) is medically found or declared to be of unsound mind.

(ii) is a person who having being declared an insolvent or bankrupt under
any law in force, is a undischarged insolvent or bankrupt.

[7)' (1) To assist Chairman and to -perfoi'rn the Bovine Breeding activities and

such duties as required, the following officers & staff shall be appointed by

redeployment/ creation of posts.

() The post of JD-Statistics in Directorate of Animal Husbandry shall be
~ deployed to work as CEQO.

(i) The post of Assistant Director (Statistics) in O/o Joint Dll‘eCtDI‘ (AH)
Vijayawada shall be deployed

(i) Required staff of IT executive, Data Professing Operators and -
Office Subordinates shall be af)pointed on outsourcing basis through
APCOS or any other agency with the permission of the Government
under the rules as prescribed from time to time. The expenditure shall

be met from authorities own fund.

(2) Subject to such control and restrictions as may be prescribed, the
Authority may appoint such other Executive Officers and may engage such
Advisors, Consultants / Experts / Technicians / Officer Staff / Skilled /
Unskilled workers / any other manpower as may be necessary for the

efficient pérformance of its functions and pay them such salaries and
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Finance and
Accounts of
the Authority.

Audit of
Accounts of the
Authority.

Transfer of
property and
contracts.

allowances as may be prescribed and determined from time to time from

authorities own fund.

(8) (1) The authority shall have its own fund. The following shall be credited
into the fund of the authority :- '

@ All such amounts received through the registrations;

@# All such amounts received through the penalties;

@) All such amounts received @ 50 paise per Artificial Inseminationi
charges to be transferred from APLDA ;

vy All such ' amounts reéeived through donations / Gifts /
subsidies / Grants /other receipts from any source whatsoever;

() All such amounts as may be allocated in the budget by the State/

Central Government.

(2)  The receipts generated by the authority shall be deposited in Green

Channel PD Account and are permitted to utilize for recurring expenditure

([payment of salaries to outsourced employees and office contingency -

expenditure}.

(3) - The authority shall open a Green Channel PD- Account and funds
received from Government (Central & State share) will be deposited in the

Green Channel account of authority as per norms.

(4) Any expenditure -incurred by the Authority in exercise and

discharge of its powers, and functions under this Act shall be met from this
fund.

- (9) (1) The authority shall éause proper books of accounts to be kept of the

income and expenditure, assets & liabilities and all other transactions of the
Authority.

(2) The annual audit of the accounts of the Authority shall be done as per

rules and regulations in vogue.

(10) (1) The Government may by notification published in the 'Gazette,
transfer to the Authority,- '
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Power to obtain
information.

Certification of
Bulls and
Registration of
Semen Stations.

() Any movable or immovable property of the Department of Animal

Husbandry required by the Authority for the discharge of its functions

under this Act; and

(ii) Any contract or liability of the Department of Animal Husbandry
connected with any of the functions of the Authority.

(2) Upon the publication of notification under clause (1) in the Gazette,-

(i) The properties specified in such notification shall vest in and be the
properties of the Authority. :

(ii) ‘The Contracts specified in that Order shall be deemed to be the
contracts of the Authority and all subsisting rights and obligations of the

 Department of Animal Husbandry under such contracts shall be deemed

to be the rights and obligations of the Authority.

(iii) The liabilities specified in that notification shall be deemed to be the
liabilities of the Authority.

(11) (1) The Authority in order to perform the functions conferred on it by
or under this Act, or any officer empowered by it may take such steps as
may be necessary so as to obtain any information from any semen station, :

%
Al service provider, Al training institute or Al technician.

(2) The Authority may give directions requiring any person in-charge of any
establishment, premises, where any activity relating to bovine breeding is
ca_rlried out or who, in its opinion, is contravening any of the provisions of
this Act and the rules made there under, to furnish such information in

such form and in such manner, as may be prescribed.

CHAPTER-III

CERTIFICATION OF BULLS, REGISTRATION OF SEMEN STATIONS, Al
SERVICE PROVIDERS, Al TECHNICIANS AND Al TRAINING INSTITUTES.

4. (1) On and from the date of commencement of this Act, no person
including any Firm, Limited Liability Partnership, company, Producer
compaﬁy, Institution, Non-Governmental Organization, Breeders’
Association, Trust, Department of central -or State Government, co-
operative Society, Livestock Development Board or Agency, shall establish

and operate a semen station for production of bovine frozen semen doses
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for Al without obtaining a certificate of registration from the Authority.

(2) .The existing semen stations shall apply to the Authority for issue of

registration certificate for frozen semen production within three months.

(3) On and from the date of commencement of this Act, no semen
station shall carry out semen production from any bull other than those

certified as of prescribed standard, for semen production, by the Authority.

4) Every application for registration of semen station shall be made to
the Authority in such form and in such manner, as may be prescribed and
shall be accompanied with such fee not exceeding Five lakh rupees as may

be prescribed.

(5) Every application for registration  of bull shall be made to the
~ Authority in such form and in such manner, as may be prescribed and
shall be accompanied with such fee not exceeding Ten thousand rupees as

may be prescribed.

(6) Applicants intending to set-up a new semen station or the existing
semen stations, who have submitted an application form along with
prescribed fee to the Authority, shall be issued a provisional certificate of
re_gi_sfration to meet the conditions specified in sub- section (4). The
provisional certificate of registration shall be valid for a period of twelve
months. It maﬁr be extended for a further ‘period of six months on the
request of the applicant, in writing. i‘he Authority shall reply within one

month about the status of extension.

{7) For the grant of certificate of registration for a new semen station or
the existing semen station, the applicant shall make a written request to
the Authority for inspection from the date of grant of provisional certificate
of registration or atleaét before ' three months within the expiry of
provisional period of twelve months or the extended period of six months
whichever is applicable. The Authority shall, thereupon, send a committee
of experts for obtaining the recommendations, for issuing the grant of
certificate of registrat'ion' or renewal within the period of provisional

certificate of registration.
(8) The Authority, after satisfying itself that -

(i) the semen station —
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(a)has premises for the quarantine of bovine bulls, that comply with
part 1 of Schedule I

~ (b)has premises for the rearing and ‘housing of bulls and the
collection, processing, quality control, storage, distribution and
quarantine of semen doses that comply with part 2 & 3 of Schedule
I; and
{c)has premises for the storage of semen doses that comply with

part 4 of schedule 1.
{ii) every bull, used in the semen station for production of semen doses-
(a) has tested negative to the tests set out in :

(i) Schedule II, Part 1 prior to its entry to a quarantine station;

{ii) Schedule 1I, Part 2 during quarantine period at a quarantine
station; The bull will be certified after exarhining the source,

pedigree and disease screening by Andrology lab & VBRI,

(iii) Schedule II, Part 3 during rearing at a rearing station; and -

(iv) Schedule II, Part 4 at the semen station;

(b) conforms to breed characteristics of the breed and meets the
minimum standards for varipus traits in terms of quantity and
quality as may be specified by the Authority or the Government of

India and as modified and notified from time to time;
(iii) the semen station conforms to the minimum opeérating standards
for: :
(a) bull housing and management as laid down in Schedule III,
Part 1 and '

{b.]se:_hcn collection, processing, quarantine, storage, distribution

and quality assurance as laid down in Schedule III, Part 2;

iiv) the semen station maintains accurate details of the bull, whose
semen doses it would like to produce, store, sell, distribute or proposes

to distribute for Artificial Insemination in a format given in Schedule Ii,

Part 3; shall grant the certificate of registration to a new semen station’

or the existing semen station clearly specifying the name and address of
the semen station registration number of the semen station unique
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ldentification No. of certified bulls to be used for semen production,
name of the In-charge of the semen station and such terms and

conditions, as it may deem fit.

@@ On receipt of an application under suh-seCtions. (4) and (5),
the Authority may, after making such enqﬁiry as it deems
necessary, either issue or refuse to -Iissue the certificate of
registration. Every registration shall be in such form and in
such manner and subject to such terms and conditions as
may be prescribed and shall be valid for a I;erlod of two

years from the date of issue of the certificate of registration:

() Only after obtaining registration from State Authority the
semen stations should approach CMU, Government of

India for inspection and Grading.

Provided that the Authority shall, before refusing to issue the

certificate of registration, give the applicant a reasonable opportunity of

being heard.
Registrationof  5- (1) On and from the date of commencement of this Act, no Al service
Mserice  provider shall provide Al services without obtaining a registration certificate
provider. from the Authority.

{2)  The existing Al service providers shall apply to the Authority for issue
of registration certificate for providing Al services within three months.

(3)  Every application for registration shall be made to the Authority in
such form and in such manner, as may be prescribed and shall be
accompanied with such fee not exceeding three lakh rupees as may be
prestribed.

(4) On receipt of an application under sub-section (3), the Authority may, .
after making such enquiry as it deerns necessary, either issue or refuse to
issue the certificate of registration after satisfying itself that Artificial
Insemination Service Provider. .

(i) has arrangements for receiving, storing and distributing semen as
laid down in Schedule IV, Part 1;

(ii) obtains semen only from certified bulls of semen station registered
under the Act;

(iii)Engages Al technicians, who hold such qualiﬁéations and
experience as prescribed by the Central Authority from time to time
for providing the artificial insemination services and who provide Al

services on behalf of it. follows SOP for Al Service (Schedule IV Part.2)
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Registration
of Al
technicians.

and maintains records as prescribed by the State Authority.

{w}Prowdes Al services as per the approved Breedlng Pohcy of the
State of Andhra Pradesh.
'{v_} Conforms to the guidelines as laid down in Schedule — IV,  Part 2.
(5) Every certificate of registration shall be in such form and in such
manner and subject to such terms and conditions as may be prescribed and
shall be valid for a penod of two years from the date of issue of certificate of

regis tratlon

' Provided that the Authority shall, before refusing to issue the
certificate of registration, give the applicant a reasonable opportunity of
being heard.

6. (1) on and from the date of commencement of this Act, no person shall act

as Al technician and provide ms services for any Al service prmnder unless,

" he/she ,~

{j Possesses such qualification and experience as maybe prescribed;
(i) has undergone training from any authorized Al Training Institutes as
may be prescribed; and . : -
(iii) is registered with a semen station or Al service provider.
(2)  Every application for registration shall be made to the Authority in
such form and in such manner, as may be preséribed and shall be

accompamed with such fee not exceeding five hundred rupees as may be
prescribed.

(3)  On receipt of an ap;:ilication uxidcr sub- sec‘tion-(Z)', the Authority may,

after making such enquiry as it deems necessary, either issue or refuse to

issue the certificate of registration. Every certificate of registration shall be
in such form and in such manner and subject to such terms and conditions
as may be prescribed: :

Provided that the Authority shall, before refusing to issue the

certificate of registration, give the applicant a reasonable opportunity of

being heard.
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Recognition of
Al training
institutes.

7.(1) Any person including any Firm, Limited Liability Partnership Company,
Producer company, Institution, Non-Governmental Organization, .B'rcede‘rs’
Association, Trust, Department of Central or State Government, Co-
operative Society, Livestock Development Boa:d or Agency, Agriculture or
Veterinary University shall apply to fhe Authority for grant of recognition as

a Al training institute.

(2) Every application' _fo‘r grant of recognition under ‘sub-séction (1) shall

be made to the Authority in such form and in such manner, as may be

prescribed and accompanied with such fee not exceeding fifty thousand

rupees as may be prescribed.

{3) On receipt of an application under sub-section (2), the Authority may,

.after making such enquiry as it deems necessary, either grant recognition or

refuse to grant recognition after satisfying itself that the Al Training
Institution: '

[:i]" follows the standard curriculum and _durafion for class room and
practical training as approval and modified by the Authority from time to _
time (Schedule V part 1};

(i) has arrangements for class rooms with teaching aids and hands on
training in palpating reproductive organs outside and in live animals and

carrying out Artificial Insemination as laid down in Schedule V, Part 2

(iii) has arrangements with Al Service providing organizations to provide

practical training to its trainees for the duration approved by the Authority.

(iv) has a registered Veterinary Practitioner under whose supervision the

institute imparts training;

(4) every recognition shall be in such form and in such manner and
subject to such' terms and conditions as may be prescribed and shall be
valid for a period of three years from the date of issue of the certificate of -

recognition:
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Renewal.

Regulation
of sale of
semen.

Exemptions.

Provided that the Authority shall, before refusing to grant the
certificate of recognition, give the applicant a reasonable opportunity of
being heard.

8. (1)Every application . for renewal of the certificate of registration or
recognition, as the case may be, under this Act shall be made not less than
three months before the date of expiry of the period of such certificate of
registration or recognition, as the case maybe:

Provided that the Authority may allow such application after the
expiry of the aforesaid period, if the Au‘thority is satisfied that the applicafit

was prevented by sufficient cause from_épplyi‘ng‘ for renewal in time.

(2) ' The provisions of this Act shall, as far as may be, apply relation to the

renewal of the certificate of registration or recognition, as they apply in

relation to the issue of certificate of reg_istrati',on or grant of recognition.

9. (1) No semen station or Al service provider shall sell or distribute the

bovine frozen semen doses including sex sorted semen to any person other
than the registered Al service pro'vidt_-:_r or the registered Al technician or to
the person or institution as may be authorised by the authority. No semen
station or Al service provider shall sell the bovine frozeri semen doses, in

contravention of the breeding policy of the State.

12) No semen/ sex sorted semen produced outside the State-of Andhra

Pradesh shall be allowed into the State of Andhra Pradesh to be sold,

distributed  or gifted or stored or transported for - Artificial

Insemination/transfer, except with the prior approval of the Authority to be
granted in such manner and subject to such conditions., as may be

prescribed.

{3} No semen/ sex sorted semen shall be imported for use in the State of
Andhra Pradesh from any other country, except with the prior approval of
the Authority to be granted in such manner and subject to such conditions,
as may be prescribed.

10. (1) Any semen production facility set up by research institutes or-
Veterinary Universities for the purpose of research and training shall be
exempted from the obligation of holding a registration certificate for semen

station so far as such research institutes or universities use the semen

- doses only on the animals owned by them and are not engaged in the
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Regulations for
Bovine Breeding
through natural
service,

activity of selling or distribution of semen doses not exceeding one lakh

doses per year.

(2). All the Government semen stations, Al Service Providers, Al training
institutes and research stations and farms under Universities are exempted

from registration fees.

'11. (1) Bovine breeding through natural service shall be restricted to only

indigenous breeds.

(2)  All farmers who intend to keep male bovine for breeding by natural
service either for their own herd or for making service available to other
farmers’ bovines shall register the male bovine with the person identified by

the Authority in such manner as may be prescribed.

(3)  The registration shall be for a period of two years and the bulls used

for natural service should not be renewed after two years.

(4) - The person Iidentified under sub-section (2} shall provide the
certificate of registration for the use of male bovine for natural service within
forty five days of application after examination.of the male bovine and

related documents.

(5)  All male bovine intended for natural service shall be identified with
notified ear tags. '

(6) A breeding  soundness certificate shall be obtained from the
appropriate authorities as may be identified by the Authority before
inducting the male bovine for natural service. District Joint Director is

authorized to certify the bulls used for natural service.

(7)  The farmers shall ensure that the male bovine used for natural service

are subjected to periodical testing for diseases by the person identified or

accredited by the Authority as that of male bovine used for Al services that
would be prescribed, from time to time. The disease free certificate shall be

produced when demanded by identified authorities.

{8) Farmers intended for natural service to their animals should strictly
adhere to the purebred males anl_y, i.e Ongole should only be used on
Ongole cows & ND cows and Punganur bulls with Punganur cows o'nly. No

Dairy farmer should crossbred the Ongole&Punganur breeds with exotic or
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crossbreds. Purebred buffalo (Murrah, Jaffarbadi, Surti) should be bred by
the same breed, however all Non Descript Buffalos and graded Buffalos will
be bred by Murrah bulls,

(9) The farmcrs. shall ensure that the male bovine used for natural service
are subjected to periodical vaccination -for diseases by the person identified
or accredited by the Authority as that of male bovine used for Al services

that would be prescribed, from time to time. The vaccination certificate shall

be produced when demanded by the person identified by the Autho-rit}?.

(10) The person identified under sub;s.ection {(2) shall have power to enter
the premise where' the male bovine for natural service are reared- for
examining the animals for their breeding soundness and compliance with
this Act. . '

(11) The male bovine declared unfit for breeding or infected with disease

shall be eliminated by the farmer as per Minimum Standard Protocol.

(12) The farmers shall maintain records of the male bovine used for

natural service in such form and in such manneér, as may be prescribed.

12. If a registration or recognition certificate issued under this Act is
defaced, lost or destroyed, the Authority. may, if satisfied, grant a duplicate
registration or recognition certificate to the applicant on payment of such fee
not exceeding,— =
(i) Five thousand rupees for duplicate registration certiﬁca{e- of
semen stations, Al service prdviders and Two hundred rupees for Al
technicians;
(ii) Five thousand rupees for duplicate recognition certification of Al
Training Instittites; and - .
(iii) One thousand rupees for duplicate registration certificate of
bull, as may be prescribed. - |

13. If the Authority is satisfied, either on a reference made to it in this

behalf or on enquiry report or otherwise that—

() The certificate of registration or recognition granted by it under this Act,
for semen station, Al service provider, Al training institute or Al

technician has been obtained by misrepresentation or fraud; or
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Appeal.

(i) The holder of the certificate of registration or recognition haé, without
reasonable cause, failed to comply with the conditions subject to which
the certificate or recognition has‘ been granted or has contravened any of
the provisions of this Act or rules made thereunder or has not complied
with such conditions as may be prescribed by the Authority, then
without prejudice to any other proceedings to which the holder of the
certificate méy be liable under this Act, the Authority may, after giving.
the holder of the certificate of registration or recbghition an opportunity
to show cause,— ' .

@ revoke the certificate of regist.ra-tion or recognition by giving reasons
' for such revocation; or |
B suspend the certificate of registration or fecogn’ititnn till the holder of
the certificate cofnplies with all the required conditions to the -
satisfaction of the Authority; or
) : impose s‘ucﬁ other conditions to be complied with, by the holder of
 certificate of registration or recognition; or take undertaking from the
‘holder of the certificate of registration or recognit‘hn-, to -cc)mply with

the provisions of this Act and rules.

14. (1) Any person éggrieved by an order of the Authority refusing to
grant or renew a certificate of registrafion or recognition or revoking or
suspending the certificate of registration or recognition under the
provisions of this Act, may prefer an appeal before the Appellate.
Authority who shall be the Special Chief Secretary/ Principal
Secretary/ Secretary of the Department of Animal Husbandry, Dairy
Development & Fisheries, Government of Andhra Pradesh. A member
from NDDB / worked in Government semen stations having reputed
séiéntiﬁc skills on Bovine Breeding is to be nominated by Special
Secretary/ Principal Secretary/ Secretary, Government of Andhra
Pradesh.

(2) The Appellate Authority, after giving a reasonable opportunity of
being heard to the appellant, shall decide the appeal within three

months or as expeditiously as possible.
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(3)  While pending disposal of an appeal, the Apbe'llate- Authority may
direct that the order refusing to grant or renew a certificate or the order
of revoking or suspending the certificate of registration or recogmtmn

shall not take effect until the appeal is disposed off
CHAPTER - IV

POWER TO INSPECT, SEARCH AND MAINTENANCE OF RECORDS.

15. (1) The Authorrty or any officer or member of team of experts authorized

by him in this behalf, with a-view to securing compliance with the terms

and conditions of the registration or recognition and any provisions of this

Act and rules made there under, or for the purpose of inspection and

enquiry, may,-

(i) enter, mspect and cause or conduct search of any place of business or
premises of the semen station or artificial insemination service provider
or training institute in which it has reason to believe that any activity in
contravention of the provisions of this Act and rules made there under is -
going on or there is any contravention of any of the provisions of this Act
or rules made thereunder or the holder of certificate 15 doing activities in
violation of the conditions of registration or recognition issued under this
Act;
{ii) collect samples of semen, blood or any other material used in semen
production or Al services, from the premises of any semen station or Al
service provider or training institute and have such samples analysed by
a laboratory authorized in that behalf by the Authority and shall also
seize any bulls therefrom which are not duly certified for semen
producnon or make such other enquu'y as may be requlred take
statements of the holder of the ‘certificate of registration or recognition

and other persons working in such premises and to check the reoords
thereof.

(2) The provisions of the Code of Criminal Procedure, 1973 relating to
search and seizure shall, so- “far as may be, apply to searches and seizures

made under sub- sectlon[l]
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(3) Every pérsan who holds the certificate of registration for semen station or
Al service provider or a certificate of recognition for trainmg institute under
this Act, or an Al training institute or Al service provider shall be bound by
any direction or orde:; issued by the Authority, in pursuance of any of the
provisions of this Act and shall comply with such direction or order and any
failure on his part to comply with such direction or order shall be deemed to

be a contravention of this Act.

16. (1) Every person who holds a certificate of registration or recognition
under this Act shall maintain such books, accounts and records relating to

his business in physical/electronic form.

(2) Every semen station and Al service provider shall maintain a register
containing therein the name, address, contact details and the qualification
and experience of all those Al technicians, registered with them. The register
so maintained and the application and supporting documents of the
experience and qualification of the Al techniéiar_:s shall be made available for
the inspection of the Authority. A list of all such Al technicians shall be
submitted along with the half yearly returns in electronic form to the

o

Authority.

(3) Every person who holds a certificate of registration for a semen station
shall submit to the Authority a half yearly return in duplicate in respect of
the semen station and with respect to new bulls proposed for registration in

electronic form.

(4) Every person who holds a certificate of registration as an Al service
provider shall submit to the Authority a half yearly return in duplicate in
respect of number of Al technicians engaged and number of inseminations

carried out in electronic form.

(5) Every person who holds a certificate of recognition as an Al training
institute shall submit to the Authority, a half yearly return in duplicate
giving a list of Al technicians trained and name of the registered véteﬂnary
practitioner under whose supervision the training was imparted in electronic

form.
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17. Notwithstanding anything contained in any other law, but subject to
the provisions of this Act, and to any direction that the Government may
give in this behalf, the Authority, may in exercise of its power and
perf‘ormémce of its functions under this Act, issue any direction in writing to
aﬁy-person or officer and such person or officer shall be bound to comply
with such directions. The powers to iséﬁe directions under this section

include the power te direct —

(i}, the closure, prohibition or regulation of any operation, process
or activity related to bovine breeding, Al services, training; or
(i) the stoppage or regulation of supply of electricity, water or any
other service. :

18. (1) Where it is considered by the Authority that any person or institution

or service provider is engaged in the bovine breeding acti_ﬁi-ty or providing Al

_services or Al training in contravention of the provisions of this Act and

- rules made there under Authority or any person authorized by the Authority

in this behalf shall make an application to a court of Metropolitan
Magistrate or Judicial Magistrate of First Class for restraining the said

person or institution or service provider from carrying out the said activity.

(2)  On receipt of an application, the court may pass an order restraining
any person or institu._tion or service provider to carry out the said activity or

give such directions or pass such order as it may deem fit.

19. (1) Whoever carries out the production of frozen semen at any premises,
place or centre or semen’ station or provides artificial insemination services
without _ho_ld_ing a valid registration certifi'c_:ate-.-or':hold' an expired registration
certificate or carry on production activity of frozen semen from other than
the certified bulls or contravenes with any of the provisions of this Act, shall
be liable to pay a fine which may extend to one lakh rupees.

(2) Whoever has been granted a certificate of registration as semen
station or Al service provider under this Act and has contravened any of the

provisions of this Act or failed to maintain the prescribed standards laid

‘down in the Act, shall be liable to pay a fine which may extend to two lakh

‘rupees.
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{3) Whoever fails to comply with any direction given with in such time as

may be specified in the direction or fails to comply with any order issued or
direction given by a court shall, in respect of each such failure and on
conviction, be liable for a simple imprisonment up to six months or liable to

pay additional fine which may extend up to one lakh rupees or both. The

' penalties or fine so imposed, may be recovered from the person concerned,

as an arrear of land revenue or of public demand.

(4) Whosoever resorts to any sort of advertisement or pﬁblicit’y’

misrepresenting the facts about the type and nature of services for which he

" has been granted the certificate of registration or recognition, be liable for

cancellation & punishment for a simple imprisonment u_'p to six months or
liable to pay additional fine which may extend up to four lakh rupees or
both, :

(5) Indiscriminate breeding of animals by ény institution or individual,
not advocated by the Authority is an offence and the offender is liable to pay
a finé which may extend up to two lakh rupees.

(6) No institution or individual, other than the one explicitly permitted by
the Authority to do so, shall indulge in any kind of ac.t_i_vity or research
related to animal reproduction and such authorized activity or research
shall be an offence and such institution or individual, on conviction, is liable
to pay a fine which may extend upto one lakh rupees or for a.simple

imprisonment upto six months or both.

20. (1) Where an offence under this Act, has been committed by a
company, every person who, at the time the offence was committed, was in-
charge of, and wés responsible to, the company, for the conduct of the :
Business of the company, as well as the company, shall be deemed to be

guilty of the offence and shall be liable to be prosecuted and punished in

accordance with applicable IPC sections.
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Provided that nothing contained in this sub-section shall render any
such person liable to any punishment provided in this Act if he proves that
the offence was committed without his knowledge for that he had exercised

all due dfligence to prevent the commission of such offence.

(2) Any person acting under this Act shall be deemed to be a public

servant within the meaning of section 21 of the Indian Penal Code.

(3) Notwi'thstanding anything contained in sub-section (1), where Ian :
offence under this Act has been committed by a company and it is proved
that the offence has been committed with the consent or connivance of, or
is attributable to any neglect on the part of, any director, manager, secretary
or other officer of the company, such director, manager, secretary or other
officer shall also be deemed to be guilty of that offence and shall be liable to

be prosecuted and punished in accordance with applicable IPC sections.
Explanation.— For the purpose of this section,—

(a) “Company” méans any body corporate and includes a firm or other
association of individuals; and

(b)  “Director” in relation to a firm, means a partner in the firm.

o R i Production, possession, distribution, sele, transfer in any form,
import or export or use of unauthorized semen or misbranded or sub-

standard semen shall be a cognizable offence under this Act.

(2) No court shall take cognizance of any offence under this Act except
on a complaint made by the Authority or any officer authorized in this
behalf by it. '

(3)  No Court inferior to that of a Judicial Magistrate of the First Class
shall try any offence punishable under this Act.

(4)  No prosecution for offences punishable under this Act shall be
instituted except with the previous sanction of the Authority or an officer

authorized in this behalf by the Authority, by notification.
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CHAPTER - V
| MISCELLANEOUS
22. Any document purporting to be a report signed and issued by a

recognized laboratory may be used as evidence of the facts stated therein, in
any proceedings under this Act. :

23. All local authorities shall render such help and assistance and furnish
such information to the Authority as it may require for the discharge of its
functions and shall make available for inspection and examination, such

records or documents as may be necessary.

24. The Authority shall furnish to the Government in such manner as
may be prescribed such reports, returns, statistics, and other information
with respect to its funds or activities as the Government may, from time to
time, require.

25. No civil court shall have jurisdiction to enter__tain any suit or
proceeding in respect of any matter which an Appellate Authority
constituted under this Act is empowered.

26. No suit, prosecution or other legal proceedings shall lic against the
Authority, any officer or employee of the Authority in respect of anything
which is in good faith done or intended to be done in pursuance of this Act
or any rule or order made there under.

27. (1) The Government may, by notification, direct that all or any of the
powers exercisable by them under this Act; other than the powers conferred
by this section and sections 3, 29 and 30 may also be exercised by such
person or persons as may be specified in the notification.

(2) Whenever any delegation of power is made under sub-section (1), the
person to whom such power has been delegated shall act under the
direction, control and supervision of the Government.

28. Any member or officer of the Autherity empowered by the
Government, while exercising any power or performing any duty under this
Act shall be deemed to be a public servant within the meaning of section 21
of the Indian Penal code. '

29.

all or any of the purposes of this Act.

(1) The Government niay, by notification, make rules for carrying out
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No.17 of 2021.

{2) All rules made under this section shall be laid, as soon as may be after

they are so made, before the State Legislature, if it is in session and if it is

not in session, in the session immediately following for a period of not less

than fourteen days, which may comprise in one session or in two successive

sessions and, if before the expiry of the session in which they are so laid or

of the session immediately following, the State Legislature makes ény

modiﬁcatibn in any of such rules or resolves that any such rule should not

be made, such rule shall thereafter have effect only in such modified form or
be of no effect, as the case may be, so however, that any modification

annulment shall be without prejudice to the validity of anything p'reﬁOu.siy-
done under that rule,

30. (1) If any difficulty arises in giving effect to the provisions of this Act,

the State Governmgnt may, as occasion requires, by order published in the

Andhra Pradesh Gazette, make such provision not inconsistent with the

provisions of this Act, as appear to be necessary or expéd’ient for removing

the difficulty.

(2) Every Order made under this section shall be laid, as soon as may be

after it is made before the State Legislature.

31. (1) The Andhra Pradesh Bovine Breeding (Regulation of Production &
Sale of Bovine Semen and Artificial Insemination Services) Ordmance, 2021

is hereby repealed

(2) Notwithstanding_ such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under this

- Act.
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FO RM 'IA”

Application for registration/renewal of registration of Semen
Station under the Andhra Pradesh Bovine Breeding (Regulation of
Production & Sale of Bovine Semen and Artificial Insemination
Services) Act, 2021.

1. Applicant's Name :

2. Applicant's full address with email ID, Ph.No., Fax No. etc. :

3. Names of the Directors, Proprietors, partners, owners,
etc., ofApplicant :

4, Location of semen station:

5. Proposed / Installed annual semen production capacity (lakh
dosesper year):

6. . Breed wise list of breeding bulls proposed for semen
collection (inprescribed format):

7. List of persons engaged and their qualiﬁcation:

8. Registration number of semen station; in case of renewal with
~ copy of the registration

I/we hereby undertake to comply with all the provisions of the Andhra
Pradesh Bovine Breeding (Regulation of Production & Sale of Bovine
Semen and  Artificial Insemination = Services)  Act, 2021.

Name of Authorised Person:
Designation:
Place:

Date : _ Signature
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FORM “B”

(See section 4)

Certificate of Registration of Semen Station under the Andhra
Pradesh Bovine Breeding (Regulation of Production & Sale of

Bovine Semen and Artificial Insemination Services) Act, 2021.

This registration shall be displayed in a prominent and
conspicuous place of business premises

Name and Address of the holder of Certificate of Registration ’
Registration : IR 2 Number:
Location of Semen Station Registration valid
from to
(Two
years)

List of certified bulls attached,

Re_gistratidn is granted subject to the provisions of the Andhra Pradesh
Bovine Breeding (Regulation of Production & Sale of Bovine Semen and
Artificial Insemination Services) Act, 2021. '

The holder of régis:trat-ion certificate shall comply with all the directions
and conform to the specifications issued by the State Authority from
time to time. ' '

Place:

(State Authority)

Date:
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FORM “C”

Application for registration/ rqnewal of Registration of Artificial
Insemination Service Provider under the Andhra Pradesh Bovine

Breeding (Regulation of Production & Sale of Bovine Semen and
Artificial Insemination Services) Act, 2021.

x; Applicant's Name :

2 Applicant's full address : .

3 Names of the Directors, Proprietors, partners, owners, etc,, of
Applicant: :
4, Proposed / Existing Area of Operation: State:-------------- , Name of
Districts:---==--- : :
Stale —~=-~=-—rent -, Name of
Districtsi-----=-- :
5. List of Artificial Insemination Technicians engaged by the Applicant

(prescribed format): '

6. Registration number of Artificial Insemination Service Provider, in
case of renewal with copy of the registration

I/we hereby undertake to comply with all the provisions of the .‘An'dhra
Pradesh Bovine Breeding (Regulation of Production & Sale of Bovine
Semen and Artificial Insemination Services) Act, 2021.

Name of Authorised Person:

Designation:

Place:

Date : ; Signature
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FORM “D”

(See section 5)

Certificate of Registration of Artificial Insemination Service
Provider under the Andhra Pradesh Bovine Breeding (Regulation of
Production & Sale of Bovine Semen and Artificial Insemination

Services) Act, 2021.

This registration shall be displayed in a prominent and
conspicuous place of business premises

Name : : Registration
Number:
Address of the holder of registration certificate: Registration valid
frofiiy S0 ey
(Two
years)

Registration is granted subject to the provisions of the Andhra
Pradesh Bovine Breeding (Regulation of Production & Sale of Baovine
Semen and Artificial Insemination Services) Act, 2021.

The holder of registration certificate shall comply with all the directions
and conform to the specifications issued by the State Authority from
time to time.

Place:

(State Authority)

Date:
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FO R M o E”

Application for registration/renewal of Registration of Artificial Insemination
Technician under the'Andhra Pradesh Bovine Breeding (Regulation of Production &
Sale of Bovine Semen and Artificial iInsemination Services) Act, 2021.

1. . Applicant's Name:

2 Applicant's full address:

Sodk Applicant's Education:

4. Training undergone- name of institute, duration, certiﬁcat.e awarded:
-5 Number of years of experience as Al technician:
5 Proposed / Existing Area of Operation: State:-------------~ , Name of
" Districts:-=-===-- Name of villages: ' :
6. Registration number of Artificial Insemination Technician, in

case of renewal with copy of the registration

I/we hereby undertake to comply with all the provisions of the Andhra
Pradesh Bovine Breeding (Regulation of Production & Sale of Bovine Semen
and Artificial Insemination Services) Act, 2021.

Name of Authorised Person:

Designation:

Place: _

Date : : Signature
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FORM “F”

Certificate of Registration of Artificial Insemination
Technician under the Andhra Pradesh Bovine Breeding (Regulation
of Production & Sale of Bovine Semen and Artificial Insemination
Services) Act, 2021.

Al technician shall carry this Registration Certificate while he
provides Al service

Name Name of registered
Al service provider
to whom registered:

Registration
Number:

Address of the holder of registration certificate: Registration valid
from to
AT U o e

years)

Registration is granted subject to the provisions of the
Andhra Pradesh Bovine Breeding (Regulation of Production &
Sale of Bovine Semen and Artificial Insemination Services) Act,
2021. - :

The holder of registration certificate shall comply: with all the
directions and conform to the specifications issued by the State
Authority from time to time.

Place:

(Al Service Provider)

Date:
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FORM “G”

Application for registration/renewal of Registration of Artificial
Insemination Technician Training Institute under the Andhra Pradesh
Bovine Breeding (Regulation of Production & Sale of Bovine Semen and
~ Artificial Insemination Services) Act, 2021.

; Applicant's Name :

2. Applicant's full address :

3. Names of the Directors, Proprietors, Partners, Owners, etc., of the
~ Applicant: ' ;
4, List of Artificial Insemination Technicians trained by the Applicant

- (prescribed format):

B Registration number ‘of Artificial Insemination Training Institute, in
case of renewal with copy of the registration '

I/we hereby undertake to comply with all the provisions of the Andhra
Pradesh Bovine Breeding (Regulation of Production & Sale of Bovine Semen
and Artificial Insemination Services) Act, 2021.

Name of Authorised Person:

Designation:

Place:

Date : Signature
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FORM “H”
(See section 7)
Certificate of Registration of Artificial Insemination Technician
Training Institute under the Andhra Pradesh Bovine Breeding

(Regulation of Production & Sale of Bovine Semen and Artificial
Insemination Services) Act, 2021.

This registration shall be displayed in a prominent and
conspicuous place of business premises

Name 3 Registration
' ' Number:
Address of the holder of registration certificate: | Registration valid
* | from to
M {Two
years)

Registration is . granted ‘subject to the provisions of
the Andhra Pradesh Bovine Breeding (Regulation of Production &
‘Sale of Bovine Semen and Artificial Insemination Services) Act,
2021.

The holder of registration certificate shall comply with all the directions
and conform to the specifications issued by the State Authority from
time to time. '

Place:

(State Authority) .

Date:__
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FORM “1”

Half Yea.r-ly ReturnFor Semen Station

1. Registration No: Date of Issue:

2. Name of the holder of Cerﬁﬁc.ﬁte of Registration:

3. Address of the Holder of Certificate:

4. Name of Semen
Station:

5. Address of Semen Station:

6. Period of reporting:

7. Months (April ~September} / October-Ma.rch)

8. Present Capacity of Sémen Production (Semen doses in
lakh): :

9. Number of bulls under semen collection:

10. Details of bulls under semen collection:

" A. Certified bulls under semen collection:

Idenﬁfication "Breed | Doses produced
No. of Bull

B. Bulls proposed for certification

Identification No. of Breed
Bull
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C. Bulls proposed for certification
Identification No. of Breed
Bull

D. Herd Strength

Opening Closing
Males:
Quarantine
_Rearing
Training
Collection
Layoff
Isolation
Females:
E. Details of diagnostic tests conducted for the entire herd :

Disease No. of animals | No. of animals | Disposal ==

tested

found positive

details

TB
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JD

Brucellosis

IBR

Campylobacteriosis

Trichomoniasis

1. Quarantine facility :
Has the semen station a quarantine station?: Yes' / No

Capacity of quarantine station (no. of bulls):

12. Rearing facility ;
Has the semen station a rearing station?: Yes / No

Capacity of the rearing Station (no. of bulls):
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FORM-]

(Details of new bulls proposedfor certification)

1. Registration No. of Semen Station: Date of -
Issue:

2. Name of the holder of Certificate of Registration:

3. Address of Holder of Certificate:

4. Name of Semen :

Station:

5. Address of Semen Station:

6. Details of bulls proposed for certification: 2
Sr. Bull ID | Age Breed | Negative as Meeting minimum
No - | per Schedule | production

II-B (1) standards as per
guidelines issued by
(Yes/No)

GOl ;
(Yes/No)

We certify that the above information is true and correct.

Place

Date

Name of Authorised person:

Signature:



an DECEMBER, 2021] ANDHRA PRADESH GAZETTE EXTRAORDINARY

39

FORM “K”

Half Yearly Return For Al Service Provider

1. Registration No:____ Date of Issue:__

2. Name of the holder of Certificate of 'Registratidn:

3. Address of Holder of Certificate:

4. Name of Al Service Provider:
5. Period of Reporting:
6. Months (April ~September) / October-March)
7. Sources, usage and stock of semen doses:
Name of Breed | No.of No. of No. of doses
semen : : doses doses in stock
Station purchased | used
8. Area of operation: State: "
Districts:
State: i
Districts:

9. Number of Al technicians engaged:
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10. Performance :
Fresh inseminations . | Total Als Conception %
[Tnd.~ [CB | Buf. | Total | Ind. CB | BUf | Toml | Fresh | Total
Getsie =] ' Cattle Al
11 No. of veterinarians engaged:

- We certify that all Al technicians engaged by us meet the criteria of
qualification and experience prescribed by the Authority to perform artificial
insemination in bovines. We also certify that all information provided above

is true.

Place:

Date: : Name of Authorised person:

Signature
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FORM “L”
Half Yearly Return For Al Training Institute

1. Registration No: _ Date of Issue:

2. Name of the holder of Certificate of Registration:

3. Address of Holder of Certificate:

4, Name of Al Training Institute:

5. Name of Registered Veterinary Practitioner who is responsible for
training: : :

6. Names and qualification of other faculty merribe-rs:

7. Period of Reporting: :

8. Months (April -September) / October-March)

9. Number of Al technicians trained:

10. List of Al technicians trained:
Sr. Name of Al Permanen | Name of Registered Al
No. technician granted taddress | service provider with
certificate ' whom the Al
' : technician is .
registered

We certify that all Al technicians trained by us have passed the final
examination in the course and undergone the practical training as
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prescribed by the Authority to perform artificial insemination in bovines. We
also certify that all information provided above is true.

Place:

Date: Name of Authorised person:

Signature
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‘Schedule I

Constructipn and design of facilities of semen station

Part 1 g

Quarantine Station

The quarantine station must:
a. Be at least one kilometer away from the main semen station;

b. Be constructed so that contact with other livestock is prevented:;

c. Be such that it can be easily cleaned and dlsmfected

Part 2
Rearing Station
The rearing station:

(1) Must not have any direct contact with the main semen station:
(2) Must be constructed so that contact with other livestock is prevented;
~(3) Must be such that it can be easily cleaned and disinfected.

Part 3

Main Semen Station
The main semen station must:

(1) Have bull housing facilities having individual pen with adequate
loafing area and are separated from the semen collection and
processing facilities;

(2) Have bull isolation facilities:

(3) Have semen collection and processing facilities;

(4) Have semen quarantine facilities, which may not be at the same site;

(5) Be constructed so that contact with other livestock is prevented;

(6) Be such that all bull housing, semen collection, semen processing and
semen quarantine facilities can be easily cleaned and disinfected.
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Part 4
Semen Storage
The semen storage room must:

(1) Be such that it can be easily cleaned and disinfected;
(2) Be well ventilated;
(3) Have appropriate loading and unloading facilities for containers.

Schedule 11
Minimum Health Requirements at Semen StationsPart

1

Health Requirements prior to Quarantine

Bull.s, bull calves and their dams procured from any source shall be tested
for TB, JD and Brucellosis. Bulls, bull calves and their dams shall be free
from TB, JD and Brucellosis, and physical deformities.

Part 2

Health Requirements at Quarantine Station .

Bull calves destined to be shifted to the Rearing Station or Bulls destined to
be shifted to the Semen station should be placed under a minimum
quarantine of 90 days in a separate quarantine station. During this period,
a series of compulsory examinations and tests shall be carried out. Only

after negative results, the bull shall be admitted to the rearing station /
semen station.

a) The quarantine station shall be located in a place, which is effectively
separated from the main semen station and is at least 1 km away.

b) The equipment used in handling, feeding, watering and cleaning the
animals in the quarantine station shall not be shared with any other
part of the semen station.

¢) The floor, ceilings, walls, iron pipes and all implements of the
quarantine station shall be thoroughly disinfected with 4% washing
soda solution at least two days before the arrival of a new group of
animals.

d) Only those animals that have met the requirements mentioned at Part 1
- shall be allowed entry to the quarantine station.

e) Each new bull or bull calf in the quarantine station shall be tested, as
mentioned in Annex I through Annex VI against Bovine Tuerculosis
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(TB), Johne's disease (JD), Brucellosis, Infectious Bovine

‘Rhinotracheitis (IBR), Campylobacteriosis and Trichomoniasis. All tests

shall be done by an agency or disease diagnostic laboratory mentloned
in Annex | through Annex VI

If any bull is found positive for TB, JD or Brucellosis, the positive bull

shall be removed immediately without retesting. The remaining bulls

shall be further tested twice for that particular disease at an interval of
60 days. If any bull is found positive, all animals in that batch shall be
culled. As regards animals positive for IBR, culling shall be made based
on isolation of virus for IBR.

During quarantine, all animals shall be karyotyped to ehmmate use of
bulls with chromosomal defects

During quarantine, HF and their crosses shall be tested to be free from
genetically transmitted diseases like Factor Xl deficiency syndrome,
Bovine Leukocyte Adhesion Deficiency (BLAD), Citrullinemia and
Deficiency of Uridine Monophosphate Synthase (DUMPS].

During quarantine, the bulls shall be vaccinated against FMD, HS, BQ,
Theileriosis and Anthrax. However, vaccinations against bacterial
diseases shall be done only if there is an outbreak or prevalence of a
particular disease.

After successful quarantine, all bulls or bull calves shall be shifted to the
rearing station or the semen station.

Part 3

Health Requirements in Rearing Station

Only those bull calves that have met the conditions set out in Part 2
shall be allowed to enter in the rearing station.

The bulls shall be wvaccinated against FMD, HS, BQ and Anthrax.
However, vaccinations against bacterial diseases shall be done only if
the area is endemic to a particular disease.

The bull calves of exotlc breeds and their crggses shall be vaccinated fo

Theileriosis once in

" Testing for against Tuberculosi hne" i Brucell

i
IBR, Campylobacteriosis and Trichomoniasis shall be carried out as
mentioned in Annex [ through Annex VI.

45
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Part 4

Health Requirements in Semen Station

Olnly those bulls that have met the conditions set out in Part 2 or those

coming from the rearing station of the semen station fulfilling the
conditions set out in Part 3 shall be allowed to enter in the rearing
station.

2. The semen station shall have a well-defined bio-security protocol for

entry- of visitors, vehicles, stray animals, equipment, material,
manpower working at the station, disposal of dead animals etc. Female
animals should not be kept in the same premises.-

Vaccination Schedule

The bulls shall be vaccinated against FMD, HS, 'BQ and Anthrax.
However, vaccinations against bacterial diseases shall be done only if
there is an outbreak or prevalence of a particular disease.

To reduce lay off time, the bulls shall be vaccinated on the rest day or
the day after completing semen collection. Sexual rest may not be
required unless otherwise febrile condition is noticed. '

The semen station shall arrange for carrying out ring vaccinations for
all animals against FMD, HS and BQ within a radius of 10 km around
the semen station. Vaccinations against HS and BQ shall be carried out.
in the areas having incidence of these diseases.

Testing protocols for bulls against TB. JD, Brucellosis, IBR,

Campylobacteriosis and Trichomoniasis are glven below in Annex I to
-Annex VI

Management of FMD shall be as detailed in Annex VIL.

It must be ensured that the res_ults are made available to the concerned

- semen station within the stipulated time period.

There should be an accreditation authorlty to accredlt these
laboratories with a periodic frequency

There should be an appex reference laboratory for verification of the

results if any station is not satisfied with the results of regular testmg-
laboratory

None of the semen production station should be allowed to test its bulls
at its own / related laboratory. :
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Schedule Il

Part 1 .

Bull Housing and Management
Housing

Bull sheds should have spacious individual pens with adequate Ioafing'area,
manger and water trough with access to drink water all the time. In hot and
humid areas, during the summer a cooling system with sprinklers and fan is
required particularly for buffaloes and exotic bulls. Disinfectants like
formalin or phenyl based compounds should not be used in the bull sheds.
Instead, compounds containing Gluteraldehyde should be used. Spraying of
Sodium Carbonate (4%) solution should be carried out weekly. The floor
should be sterilized at least once a year using a blowlamp or by burning
straws. There should be an isolation shed for separating ailing / sick bulls
for treatment at one corner of the farm. Bulls once diagnosed as infected
with infectious / contagious disease should be removed immediately from
the semen station.

Female stock should not be housed near the bull station.
Management of Bulls

a) The coat of the bulls should be kept clean and well groomed. The
hooves should be regularly trimmed. '

b} The length of the tuft of hairs at the prepucial orifice should be cut to
about 2 cm. ' :

c) Douching of the prepuce with sterile normal saline solution may be
done every ten days. Prepuce should also be washed with sterile
normal saline solution, a day prior to semen collection. Disposable
gloves and a separate sterilized nozzle should be used for each bull,

d) A scientific feeding schedule should be followed for the bulls.
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Schedule 111
Part 2

Semen Collection and Processing and Semen Quarantine, storage anddistribution

1. Semen Collection

a) Ideally, the floor of the collection yard should be made of concrete
layer at a depth of one foot from the ground level. A mixture of sand
and limestone should be used to fill up to ground level and pressed
firmly. Alternatively, a good quality rubber mat (with interlocking
arrangement) or coir mat should be put into the concrete groove of the
mounting area for adequate cushioning effect. After collection, the
area must be thoroughly cleaned and odourless disinfectant solution
(Colloidal iodine) be sprayed in the collection area.

b) On the day of collection, prior to semen collection, the bulls should be
properly washed and cleaned. At the collection arena, the prepuce
should be cleaned externally with a sterilized napkin soaked in normal

~ saline to remove any sand or dust particles before taking collection. A
separate napkin should be used for each bull.

¢) The person responsible to carry . out preputial wash must use
disposable gloves and separate sterilized nozzle for each bull to avoid
transmission of IBR infection from one bull to another. :

d) The bulls shall be sexually prepared by giving two / three false
mounts followed by two minutes restraint and the total time limit
should be not more than 12 minutes. The duration of each false
mount shall be for 1 to 2 minutes.

;3) ‘Sterilized bull aprons should be used to avoid the penis touching the
hindquarters of the dummy. A fresh apron should be used for each
-ejaculate.

f] Preferably veterinarians shall take semen collection. If semen is
collected by staff, a veterinarian shall remain present to supervise the
collection process. While taking collection, it shall be ensured that AV
is not thrust on the penis of bull, instead the penis should be guided
to AV,
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g)

h)

Before every collection, the semen collector shall either wash his

hands with 0.1% Savlon solution or use disposable gloves or do both.
The semen collector shall not touch the penis.

Immediately after collection, the AVs shall be thoroughly cleaned by

non-spermicidal neutral detergent. Separate’ AVs shall be used for
each mounting. The AV shall be changed even if the bull has inserted

its penis without successful ejaculation. The same AV shall not be

used twice. The AVs shall always be kept inverted and the collection
tube shall be covered with felt / water jacket (plastic bottle filled with
warm water at 34°C) to avoid cold shock. The open end of sterilized

" AVs shall be covered with aluminium foil, which would be removed at

i)

k)

D

the time when bulls are ready for giving semen.

Preferably 10" size AVs shall be used for cattle and 8" to 9” size for
buffaloes to ensure semen is.ejaculated in cone. For buffaloes goat
AVs can also be used. The cone shall be of top quality Neoprene
rubber. :

»

If it is extremely essential to use a lubricant, separate sterilized glass

rods should be used to smear K-Y Jelly on each AV.

The AV shall not be shaken after ejaculation; otherwise lubricant and
debris may mix with the semen samples.

The entry of visitors/ staff / labourers shall be strictly prohibited in
the collection arena at the time of semen collection and inside the

- semen laboratory.

m) Protective clothing (barn éoat] and gumboots shall be used by the

Veterinarians and personnel while taking semen collection. Gumboots
and barn coat should be washed daily immediately after completion of
semen collection work.

Semen must be obtained from a bull having normal libido. While
taking two ejaculations the semen station shall keep a gap of 10 to 12
minutes between two ejaculates, depending upon the refractory period
of the bull. (To harvest more quantity of semen, interval between two
ejaculates shall be kept for 40 to 45 minutes. After taking first
ejaculate, the bull shall be taken back to the shed for feeding and
watering and again brought back for taking second ejaculate.
However, care shall be taken to use a fresh & sterilised apron during
second ejaculate)
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o) In general semen stations should follow a norm of minimum two
ejaculates per collection and a minimum two collections per bull per
week for taking annually at least 90 collections and 180 ejaculates
frorn each adult bull.

2. Evaluation & Processing

a) The tube containing the freshly collected semen should be capped
with aluminium foil as soon as it is placed in the pass box before
transferring to the laboratory. The collection tube shall be kept capped
until processed.

b) As soon as the neat semen is received, it should be kept in a thermo-
controlled water bath at 34° C under a Laminar Unit, after recording
- the weight / volume of semen.

¢) After examination of sperm concentration and initial motility, semen
samples should be diluted with dilutor maintained at 34¢ C.

d) Semen samples showing less than 500 million sperm per m! should be
dlscarded

-

e) Semen samples selected for freezing should have a minimum of 70%

~initial progressive motility. Final dilution of semen keeping a

minimum of 20 million spermatozoa per dose shall be done in
appropriate flasks with the dilutor maintained at 34° C.

f) Filling and sealing of semen straws should be done under a Laminar
Flow Unit using sterile straws, filling nozzles and fresh rubber tubing.
Rubber tubing should be used only once.

g) After freezing is over the straws should be collected from the racks
using scoop tongs.

+ 3. Colour Specfﬁcatfons:

All semen stations should follow the following common colour codes
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1. |Jersey Yellow

2. | Holstein Pink

3. | Indigenous Orange

4. | HF Crossbred Pistachio Green (light green)
5. | Jersey Crossbred Salmon

6. | Sunandini Blue -

7. | Buffalo - Grey

coloured straws shall be used.

4. Printing of Straws

If any of the above coloured straws is not available, then a transparent

Information regarding bull number, breed, name of the organization, year
batch no. (as per the day of the year), ejaculate no,, etc. should be printed
on each straw.

All semen stations should use the following printing abbreviations:

Jersey - |]Y Farm No. / Name

Holstein - | HF | Breed

HF Cross = 1 CB HF Name of Institute

Jersey Cross - |CB]JY Batch No. / Date of Prodn.
Sunandini‘ - | SUN -

SahiWaI - | SAH

Red Sindhi - R.S 3
Kankrej - | KANK

Gir - CIR

Tharparker - | THAR

Rathi - RATQI
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Haryana - | HAR
Murrah Buffalo = | MBF
Surti Buffalo : - | SBF
Jaffrabadi Buffalo - | JBF
Mehsana - | MSNB

5. Post thaw motility

After freezing, the semen straws should be stored in a separate container.
Post-thaw motility of semen should be examined at 24 hours. For a
minimum concentration of 20 million per dose, minimum acceptable post
thaw motility should be 50%. Semen doses below 50% progressive motility
should be discarded.

6. Quality Checks for frozen semen

This 'mclude.s_:

(i)

(ii)
(iii)
(i)

Quarterly testing of random samples from each batch for bacterial
load using standard plate count (The standards for acceptable colony
forming unit in processed semen is 5000 CFU per ml as per OIE
norm. If the bacterial load exceeds the OIE limit, the semen doses are
to be discarded.) '

Neat semen as well as frozen semen should not have uncountable

CFUs. Semen showing crowded CFUs should be sublected to testing
for pathogenic organisms.

'Hypo osmotic swelling test (HOST) - every day four to six samples
Incubation test - everyday-four to six samples

Acrosome integrity test by Giemsa staining - for all bulls at least once
in a quarter shall be mandatory. Alternatively wet smear of semen
shall be examined using DIC microscope

Percent Intact Acrosome - all bulls to be covered once a quarter

Sperm Concentration - randomly two samples per week each for
cattle and buffalo.
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(vii) Neat semen should be examined at an interval of every six months

(viii)Morphological examination of sperm of young bulls must be carried '

for morphological abnormalities particularly for crossbred bulls.

out (at least six samples at weekly intervals) before introducing them
in the herd. Semen should not be used if the sample contains a total

abnormality of more than 20% and head and mid-piece abnormality (

alone) of 7%.

Quality check of semen straws drawn randomly from the long storage at
periodic intervals should be done as a part of quality assurance

7 Ihformation System

a)

b)

)

d)
e)

Batch wise records of Volume of semen, de.nsi.ty; mdti‘lity, sperm

concentration, dilution rate, total extended volume, post-thaw motility
(24 hrs), total number of doses produced, etc. should be maintained.
Details of semen supplied to various agencies including post-thaw
motility at the time of dispatch. '
Fertility data of bulls, conception rate, records of the progeny
associated with any genetic defect, percent male / female born, etc.
Report on microbiological examination of semen samples.

Records of all quality tests for neat and frozen semen samples

Frozen Semen Storage and Quarantine

. Frozen semen storage room should be a well ventilated all weather

safe area.

Semen doses produced before 30 days from the date of dispatch
should only be supplied for field use.

Semen goblets should be transferred to the bulk storage containers
with proper recording of position in the canisters. After each dispatch,
records redefining the position of remaining doses should be updated.
A proper foolproof identification system for frozen semen container,
canister, goblet and level of storage should be ensured so that a bull's
semen can be traced with ease.

All transfers of frozen semen straws into the goblets should take plate
immersed under liqitid' nitrogen, in a polystyrene / thermocol box
filled with liquid nitrogen
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>. Reference samples of semen doses dispatched should be retained.

. Precaution should be taken to see that each goblet has sufficient
space for liquid nitrogen. Mini straws need special care and should
not be exposed above liquid nitrogen even for a short time [10

seconds) as they get warm faster and irreversible damage to sperm
viability is caused.

. Liquid Nitrogen should be replenished at regular intervals to ensure
the maintenance of level '



